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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RCPORTID DISRUPTION OF BANKING
SYSTEM IN ANDHRA PRADESH
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Mr. Speaker, Sir, The banking
industry in parts of Andhra Pradesh has been
affected by the strikes in some branches of
Andhra Bank Limited and State Bank of
India and in the Hyderabad Office of the
Reserve Bank of India.

In the Andhra Bank Limited a dispute
has arisen out of a claim of the workmen staff
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union to be the sole bargaining agent for the
officers also. 77 branches out of a total of
219 have been completely affected, while in
others work is being carried on with such staff
as is available, It is reported that efforts are
being made by the parties to settle the
dispute.

The agitation in the State Bank of India
has arisen out of intra-union disputes. As
reported by the Statec Bank of India, the Award
stafl union at the circle level at Hyderabad split
into two groups some months ago, one group
owing allegiance to the All India State Bank
of India Staff Federation, which is the recog-
nised federation of the bank at the ali-India
level and the other, to the All India Bank
Employees Association. As a result of the
agitation, 1t is reported that the instruments
of the State Bank of India are not
being accepted by the other banks even at the
clearing houses.

In the Hyderabad Office of Reserve Bank
of India a dispute has arisen in the matter of
posting of staff Officer Grade II from Madras
and Trivandrum in the Agricultu al Credit
Department at Hyderabad. On 12th March,
the Association served a strlke notice on this
issue and before conciliation proceedings had
commenced, the employees of the Hyderabad
Office went on a lightning strike on the ground
that one of the promoted staff Officers Grade
Il was allowed (o join duty in Hyderabad
Office. Though Reserve Bank of India had
discussions with the union repiesentatives, no
settlement could be reached.

While the actual dislocation 1n work is
confined only to a few of the branches in
Andhra Pradesh, work in the Clearing Houses
of Hyderabad, Vijayawada, Guntur, Kakinada
and Visakhapatnam hAas also stopped. This
has affected other banks, as they are finding
it difficult to meet thelr commitmen’s and in
obtaining funds. However, when g Clearing
House does not function, banks are free to
present at the counters of drawee banks and in
some centres this procedure is being observed,
The banks concerned are making efforts to
bring about an understanding and to restore
normalcy.
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SHRI S. M., BANERJEE (Kanpur) :
Then you should allow us to read the whole
thing. We never wanted to do so ; that is
why we put it in the form of questions. If you
allow us to lay it on the Table of the House
we can lay it on the Table of the House.

MR. SPEAKER : It started as a calling
attention motion. The Member was allowed to
ask a question for clarification
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“You have failed to perform your required

functions and conduct yoursclf as a res-

ponsible officer of the Bank, We have lost

confidence in you and, therefore, you are

discharged from the scrvice of the Bank
with immediate effect.”
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Is it a fact that the Chairman, General
Manager and Assistant General Manager of
the Andhra Bank, who have been inducted
from outside the ranks of the Bank, have re-
fused to recognise the fundamental right of the
employces, including the oflicers, guarantecd
undci the Constitution of India, to form asso-
ciattons and jomn trade unionsof their own
choice, consisting of all cadies of employees,
viz , that of officers, clerks and subordinate
«tafi and these outside top brasses have let
loose a reign of terror, repiession, insult and
abuscs on the officers of the Bank who have
ultimately heen compelled to icsort  to agita-
tion ?

I- it alvo not a fact that there are all-
cadre employces’ unions in the United Bank
of India, Central Bunk of India and Dena
Bank and also in the New Bank of India in
the piivate sector, and thc managements of the
said Banhs discuss, negotiate and settle the
grievances of the officers and employees through
their associations and unions ?

Is it a fact that the State Bank of India
management has violated the code of discipline
by refusing to discuss and scttle the disputes
with the State Bank of India Staff Union,
Andhia Pradesh, which was recognised by the
Bank under the code of discipline and is pam-
pering a rival minority union by victimising
the members of the illegally de-recognived union
by way of charge-shecting, suspensions and
transfers ?

Is 1t also a facl that because of the attitude
of the management of (he State Bank of India
towards the recognised union, there is conti-
nucd disturbance in the Bank in Andhra Pra-
desh for the last one year, and isit also a
fact that the management of this Bank follow-
cd the same tactics in 1970 and there by
blocked the normal banking in Bihar State
for 87 days ?

Is it a fact that the Reserve Bank manage-
ment has been discussing with the Employecs’
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[Shri Ramavatar Shastri]

Association for more than one year the rules
pertaining to their promotion policy and had
almost agreed to fil! the vacancies in the offi-
cers’ cadre in its offices from amongst the
local employees and such a setilement was to
be signed between the management and the
Employees® Association on 17th March, 1972,
but in utter disregard to the understandings on
the promotion policy, the Reserve Bank
Management, on 15th March, 1972 posted
at Hyderabad one person from Trivandrum and
to from Madras with a view to forestalling the
promotion of Hyderabad employees thus caus-
ing bettcrness amongst the employees at
Hyderabad, resulting in the prescnt agitation ?

MR. SPEAKER : I am not going to
allow such exploitation of the procedurc. It
is just a headache The rules have been made
by this House and they are not to be distorted
by this House. This gentleman would not sit
down and would not listen.

s THIEAIT  WTEAY . WEdeT WEILY,
&7 §F1 T LA T QATS g AT AA
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PROF. MADHU DANDAVATE (Raja-
pur) : Those who respect the rules always
suffer.

MR. SPEAKER : 1 also suffer. You
cannot imagine the torture I have to suffer
sometimes when I have to stand all this, Only
one question is going 1o bc allowed.

st wwrEmY St o Agl, ey
wEay, tar #q wgq | &Y oY gy«
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gare 2 A T wAvwg g

SHRI K. R. GANESH : The Govern-
ment is concerned about the dispute inthe
three¢ banks in Andhra Pradesth, which has
caused suffering to the public. All these
matters pertaining to Andhra Bank, Siate
Bank and Reserve Bank are matters of dispute
which the hon. member has mentioned. That
is the stand the trade unions have taken in the
matter of disputes. The position is, negotia-
tions are in progress in all the three banks.
The intention of the hon. members was to
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focus the attention of the House on the serious
dislocation of economic life of Andhra Pradesh
as a result of this dispute. You would agree
that if I go into the merits of each dispute
mentioned by him and take a stand, it will not
be correct because negotiations are already
going on. The Labour Minister is alrcady
seized of the matter. The conciliation machi-
nery is alrcady in the process. The hon.
member referred to the offer of arbitration be-
ing made by the trade union representatives.
That also will be taken into consideration. I
can only appeal to the hon. members that
will be necessary to create a proper climate in
which these negotiations could succced,

196

SHRI S. M. BANERJEE On a pomnt
of order, Sir. Mr Shastri rcferred to the Union
Labour Minister, Mr. Khadilkar. The Finance
Ministe: also referred to Mr Khadilkar in his
reply. This calling attention which should
have been diverted to the Labour Minister has
becn given to the Finance Minister. Fortu-
nately, the Labour Minister is also present.
You can direct him to say something, so that
the strike may come to an end. The point
of order is, since the name of the Labour
Minister has been mentioned and he 1s here,
he may be directed to say something Me
says, the Labour Minister is seized of the
problem. The problem has not been seised
by the Finance Minister.

MR. SPEAKER : The calling attention
is directed to the Finance Minister and he is
replying to it. As for other ministers, they
have no notice of it. Howcan I ask them to
reply ? Simply because some other minister
happens to be present and thce minister who
is replying says that the other Minister has
been asked to settle it, that does not entitle a
member to insist that the other Minister should
reply. After all, you must be reasonable in
what you say. 1 know the minister himself
may be very impatient to reply, but 1 do not
want fo set up such a precedent,.

SHRI MALLIKARJUN (Medak) : I do
not want to take much time of the House, but
as has been mentioned in the statement itself,
the state of affairs in Andhra Pradesh, parti-
cularly in Hyderabad, Visakhapatnum, Kaki-
nada and Guntur is such that the work haa
been paralysed and normal {ransactions have
been interrupted to such an extemt that i
necessitates the interveation of the Government
of India, particularly the Finance Ministry andt
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Labour Ministry, immediately for an amicable,
settlement betwcen the Board of Directors of
this private sector bank and the employees,
who have been the victims. The arrest of five
women on charges of criminal intimidation
and violence is very deplorable. So far as the
Reserve Bank office at Hyderabad is concerned
the posting of staff Officer Grade II from
Madras and Trivandium is also highly diplor-
ble, because the staff in  Hyderabad are still
available at the disposal of the bank. 1 appeal
to the minister to intervene immediately and
bring about an amicable scttlement.

MR. SPIEAKER : It is just an appeal ;
no question.

SHRI K. R. GANLSH : Yes, Sir. The
conuliation machinery is in  progress.

RAMLSHWAR RAQO (Mah-
bubnagar) ¢ Whether it is the Andhra Bank
or the State Bank or the Reserve Bank, the
only pomt that has emerged is that Andhra
Pradesh area seems (o have been chosen as a
staging arca for devdoping conflct strategies.
it 15 reported that the conflct is so serious
that one of the Agents died of a heart attack ;
1 do not know il this is true. 1 amalso told
that cheques, drafts, etc., in the various bran-
ches are not only not attended to but are just
thrown into the waste paper basket. What-
cver be the merits or demerits of the dispute,
this matter has been going on for a whole
month and commerce, industry, business and
trade are suffering 1 am surprised that the
Minister says that efforts arc being made by
the partics to settle the dispute. A month has
gone by and normal business has come to a
standstill. In another part of the statement,
he says:

SHRI 1.

“I{owever, when a Clearing House does
not function, banks are free to present at
the counters of drawee banks and in some
centres this procedure is being observed.™*

This answer is ncither hcre nor there, If that
is so, why have a clcarihg nouse at all ? The
entirc functioning of the banking system comcs
to a standstill if the clearing house does not
function. The hon. Minister must be having
his own bank account and he must realise the
difficultics. The entire community including
businessmen, trade and industry and even pri-
vate individuals who want to cash cheques
are suffering. Will the Government look into
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this and tell the House whether it wants to do
something or allow the strike to go on for
another month ?

SHRI K R. GANESH : In the beginning
of my statement, I conceded that this unfortu-
nate dispute has led the economic life of
Andhra Pradesh, pertaining to thosc who have
bank accounts, to come to a standstill. But
thetc is a procedurc under labour statute to
scttle labour disputes, Direct negotiations are
going on ; conciliation machinery is in process,
The Labour Minister is seized of the matter.
Nothing more can be done by the Government
of India.

SHRI P. NARASIMHA REDDY
(Chitloor) : Afler going through the statement
made available by he hon., Minister and the
rephes he has given to previous MembBers who
have rawsed the issue, I totally agree with him
that a suitable climate for a quick and amica-
ble settlement of the dispute should take place.
I regret very much that the dam. ge caused to
Andhra’s economy asa whole is much more
than disclosed 1n the statecment. In fact, Sir,
you might have gonc through some of the
reports in the papers recently, in Hindu,
wlere it is stated that every walk of cconomic
life, every activity in Andhra, has been very
much affected and things cannot be allowed
to go on in such a statc of drift any longer.

I would like to ask one or two queslions
from the hon, Minister and resumc my seat.
Is it enough for the Government of India to
express pious hope that the negotialions that
are going on will come to a satisfactory con-
clusion 7 In my opinion, this question deserves
a through rcply from the hon. Minister. These
ncgotiations have been going on since very long
and they have not yielded any results so far,
On the other hand, the situation is dcveloping
from bad to worse leading to, as some hon.
Members have referred to, many untoward and
undcsirable things, that is, intimidation, vio-
lence, etc , being indulged in. 1 do not know
whether that is a fact. I expect the hon.
Minister to confirm it. The intimidation,
violence, cte. is being indulged in by both, the
management and the employces concerned, In
view of this detcriorating situation, I ask the
hon. Minister whether any active decisive inter-
vention is contcmplated (o bring the situation
under control and terminate this unfortunate
state of affairs.
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SHRI S. M. BANERIJEE : It will help if

the Labour Minister gives some reply.

~ SHRI INDRAJIT GUPTA (Alipore) :
It is very unfair to ask the Finance Minister
to go on giving replies. This is a labour dis-
pute,

SHRI K. R. GANESH : As I have already
indicated, the Labour Minister himself has had
discussions with the representlatives of the
cmployees'unions and he is seized of the matter.
The Labour Minisiry and other machinery
under the statute arc trying to scttle this matter
as quickly as possible.

SHRI K. SURYANARAYANA (Eluru) :
Sir, there is not much to question the Finance
Minister because he has  entrusted the job to
the Labour Minister. Particulirly why 1 want
to put a quostion to the Finance Minister
directly is that the Finance Minister is res-
ponsible for the development of not only indus-
try but agriculture alsn., The Members arc
concerncd with both the scclors, the develop-
ment sector as well as labour sector who are
concerned with banks,

On the 30th of last month, the Labour
Minister replied that the matter is being con-
sidered and the Chief Labour Commissioncr
is also in touch with labour unions. Again,
this diseasc of strike and agitations was spread
to the enlire country wherever the Andhra
Bank is having their branches. Andhra Bank
is the biggest bank in Andhra Pradesh. It
had becn started by Dr. Pattabhi Sitaramayya
with a few thousands of rupees as capital,
Now it has come up to such a position.

1 understand that up till now the Chair-
man and the Custodian was sven to be a capa-
ble, encrgetic and very strong man but in the
matter of settlement with the labour union
workers he is not showing his competence or
intelligence or banking experience.

So far as the Andhra Bank is concerned,
the main issue of this agitation is the claim
of the employees® union that under the Trade
Unions Act of 1926 the officer staffl cannot be
denied the right to  join the workmen's staff
union. That is the only dispute to be decided
by the Labour Ministry or the Government of
India. According to the Acs, officers also
could join the workmen's staff union. That
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is the contention of the employees according to

the paper circulated to us.

The Andhra Chamber of Commerce has
also passed a resolution requesting the Govern-
ment to end the strike because they are concer-
ned with it. Whatever it is, the industry is
losing. Yesterday's news is that the bank
strike in Andhra Pradesh has also aflected
agriculrural operations because though the har-
vested paddy from the rabi crop has already
started coming, particulary in my district of
West Godavari, the papers say that they can-
not buy and pay for the produce because their
funds arc locked up in the banks, particularly
in the Andhra Bank. That is why we have
particu'arly addressed this question to the
Minister of Finance. HMe is also directly res-
ponsible for sctiling the matter as early as
possible in the interest not only of the union
but also of the development of industry.

I associate mysclf with Shri Shastri and
other friends who have asked other questions.
I think, as the Finance Minister said, it may
bz settled not only as early as possible but at
oncc or tomorrow. All the representatives are
here, Once the Central Labour Commissioner
had ncgotiated but the tfalks ended without
any results,

Not only employees of the Andhra Bank
but those of the State Bank have also started
having some grievance. OQur friends have
placed their gricvance &lso before the Minister.
When the Rescrve Bank and those two banks
were carrying on  the agitation, the staff of
other banks was not accepting cheques and
other instruments on those two banks. The
situation worsened when on 15th March em-
ployees of the Rcserve Bank also started an
agitation. The Andhra Bank is a private
bank. It is having deposits worth Rs. 80
lakhs or Rs. 90 lakhs. It is high time that it
is nationalised. The staff and the officers also
wanted it to be nationalised.

MR. SPEAKER : I am waiting for your
question. .

SHRI K., SURYANARAYANA : 1
simiply wanted to bring these things to . his
notice. The Reserve Bank is the direct con-
cern of the Governmemt of India. . The
State Bank also is the direct concern of the
Government  of India. Work at the
clearing. house. in the Reserve. Bank:  in
Hyderabad, through which cheques and other,
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banking instruments to the tune of Bs. 2.5
crores pass on an average daily, remains sus-
pended since 3rd March. Itit not only a
labour dispute. The entire banking system
has been paralysed in Andhra Piadesh. That
is why we want to know from the Finance
Minister what steps he is going to take to solve
this problem and not leavc it only (0o the
Minister ol Labour,

SHRI K R GANIESH : I sharc the con-
cern of the hon. Member that cfTorts should
be made to settle this matter. There 1sa
labour machinery laid down under our statute
and the 1inance Ministry and the Labour
Ministry arc trying 10 see that this machinery
is made cllccuve.

SHRI INDRAJIT GUPTA : Is 1t a maticr
ol pre<tige or techmeahity or what 2 So many
Membars frem all sides are eapiessing  thar
apaicly.  The Labour Mimister 15 sitting here
and by Ins side the Finance Mimniaer  goes on
saying that the Labour Mimstry 15 looking
alter 1t Yet, he will not say anything ! We
want the mattes to be solved Vhy does he
not say womething which may help solve 1t ?

SHRI K. R GANESH : Actually, I did
not want to go into the merits of the dispute,

SHRI INDRAJIT GUPTA : 1 don’t want
you to go into thc merits,

SHR1 K R GANESH : If I need not go
into the merits, I have just comec to say that
prestige 1s involved ? You know it. That will
not help the matter,

SHRI INDRAJIT GUPTA : Why don’t
you agree to the appointment of the Arbitrator
and the matter can be settled ?

SHRI K. R. GANESH : I conceded that
the Unions have made this demand. As soon
as the processing is finished, the Government
will consider that. What more do you want
me to say ?

SHRI S. M, BANERJEE : Three or four
questions have been asked by the hon. Member
and the hon. Minister, in his wisdom, has
said that the Labour Minister is seizcd of the
matter. And the Labour Minister fortunately
is here. As the hon. Minister, we arc also
equally interested to see that the dispute is
e#nded We are not professional strikers. 1
want to request you that 1If yon can possibly
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direct or ask. (Jaterruptions) All the Unions
have decided to make him the Arbitrator and
if Mr. Khadilkar beconies the Arbitrator, I
hope things will come to an end.

SHRI A. P. SHARMA
the Finance Minister has given a categorical
reply that the Government is seized of the
matter and after the processing is exhausted,
they will naturally consider it, why should we
spend so much time on it ?

(Buxar) : After

SHR1 S. M. BANERJEE : Why do they
want to delay the matter 7

MR. SPEAKER : The question
question of purely, as the Mr, Indrajit Gupta
sard, prestige. This question, as the Finance
Minister said, 1> under the consideration of
the Government - arbitration, concilistion and
all that. The main question is dirceted to the
I'ilnance Muirister. Suppose, 1 call another
Minister to whom no notice is given, that will
be taken a: a piccedent for future which may
not b2 healthy for this House. The Minister
to whom no noticc 1s  given is not expetted
normally to come prepared. If a minister says
that it will bc considered by some other Minis-
teror by such and such Ministry.

is not a

SHRI S. M BANERIJEE : If he is prepa-
red.

MR. SPEAKFR : But
sctting a good precedent,

that will not be

SHRI S. M. BANERIJEE : There were so
many occasions like that.

MR. SPEAKER : I would requcst you to
kindly appreciatc.my opinion,

SHRI S. M. BANERJEL : You will also
appieciate our difficulties. When the Labour
Minister has come prepared, he must be know-
ing something,.

MR: SPEAKER : Papers laid.

12.37 hrs,
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